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MR. DEPUTY CHAIRMAN: Now, we shall take up the Airports Economic Regulatory
Authority of India (Amendment) Bill, 2019. Shri Hardeep Singh Puri to move a motion

for consideration of the Bill.

GOVERNMENT BILLS

The Airports Economic Regulatory Authority of India
(Amendment) Bill, 2019

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURIT): Sir, I move:

That the Bill to amend the Airports Economic Regulatory Authority of India Act,

2008, be taken into consideration.

Sir, [ may be permitted to say a few words while moving the Bill. Sir, the Airports
Economic Regulatory Authority of India {(Amendment) Bill follows from the AERA,
which was introduced as legislation, in the year 2008. Sir; it will be recalled that the world
prior to 2008 was one which preceded the era of privatisation of Airports. Prior to that,
the Airports Authority of India performed the role of the airport operator as well as
regulator. The privatisation of two major airports during that period, which necessitated
the coming into being of AERA in 2008, resulted in the need to establish an independent
regulatory to fix basic issues like aeronautical charges, tariffs for aeronautical services,
protection of reasonable interests of users and operation of efficient and usable airports.
Sir, in the year, 2006, the total number of passengers which Indian airports had by way
of traffic was in the range of approsxumately 1.5 million passengers per annum. Therefore,
a regulatory was required to fix these charges. Since the year 2006, in fact, in 2009, the
number of major airports which had this kind of traffic of 1.5 million passengers per
annum was two. In the year of 2011, this had gone up to 16 and in the year 2016, this
went up to 24. Today, as we speak, Sir, the passenger throughput at the Airport
Authority of India airports is in the vicinity of 344.69 million. So, the limited purpose
of this Amendment, Sir, 1s to substitute the figure 1.5 million, which defined a major
airport, which reflected 1.3 per cent of the passenger traffic at that point of time, by the
figure 3.5 million which accurately reflects the state of traffic today. But, it would
maintain proportionality in it that the figure would still be 1.5. Today, the number of

airports, which are carrying this kind of traffic, has increased considerably. Now, what
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we are hoping to do 1s that it is a cumbersome process whereby the regulator, every
five years, had to undertake a very cumbersome process of fixing the tariff by looking
at costs, returns, estimates, etc., and then we found that in a five-year period, it was
in the second half of the five-year period, either in the third year or towards the end
of the five-year period, that this tariff would come mto being. With the advent of
privatization and increasing number of airports being privatized, we are now in the
situation wherein all that we are seeking to do is to substitute the figure * 1.5 million’

by © 3.5 million” . In addition, we also seek to introduce a small additional change where
it will be said that the Airports Authority shall not determine the tariff or tariff structures
in the case of airports which are privatized because the tanfl structure 1s part of the bid,
which is offered at the time of the privatization where different people, different economic

entities, bidding for the contract, offer the tariff rates as part of their bids.

With these limited words, [ would like to say that this 1s a very limited change of
substituting the figure © 1.5 million” with * 3.5million” to reflect the traffic today. It would
still retain the proportionality of 1.3 per cent, and also incorporate the changed
circumstances on account of privatization of airports. I would be happy to respond to
the specific questions or clarifications that hon. Members might have. But, as [ mentioned
mnitially, this Amendment seeks to do something extremely limited in terms of reflecting

the passenger traffic today. Thank you, Sir.

The question was proposed,

2t Iuufer #ft fogw &, o=En, suwT Uidt 9§ 9o &, 24 fFC THy ¥ Sy
AT H T P of | (R,

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, let me thank the hon. Minister for
bringing out certain facts and figures, but 1 start with a caveat that it is not a Bill which
1s protecting the interest of 344 million people, rather it is a Bill which is now going to
deeply enter the pockets of 344 million people. Why? In India, today, there are
18 international airports, 7 customs airports, 78 domestic airports and 26 civil enclaves
and Defence airports. I could be wrong with one or two figures. From the regime of the
Aiarports Authority of India, we shifted to the next regime of this AERA. Now, this is
a regulator. Why did we shift? We shifted because the Airports Authority of India was
doing a dual function. It was an operator and a regulator. Now, when an operator also
becomes a regulator, there 1s problem because there 1s a mismatch and there are conflicts.
So, 1n 2003, when the Government started thinking of privatization, that was the time this

process also began, and finally resulted in a regulator being bom. But, the problem that
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we face is that by amending the definition of a major airport, you are reducing the reach
or jurisdiction of a regulator, and handing it over to private entities. Now, how do vou
hand it over? You hand it over through a bid which is for 20 or 25 years. Now, as a
public, as a consumer, I am not aware of what provisions are being made to govern
recovery of taniff and recovery of fee in a bid document because the bid document 1s
between the Government or the Airports Authority, and the private operator. Now, the
question is: why did you bring a regulator? You brought a regulator to regulate the
money to be taken from passengers who enter the airport, and this money is under two
heads, what you call the aeronautical charges and what you call the fee. If you are going
to recover money and these two charges, and, Sir, these charges are also variable, and,
these charges also need to be reviewed every five years, who is going to do this in
public? If you hand it over to a private entity, I do not know, for 25 years, that private
entity 1s going to be the master of that airport. Sir, fee means guid pro guo. They will
charge whatever they are going to spend. So, 25 years before hand, you are going to
decide as to how much thev are going to charge for 25 vears and who regulates. A
regulator 1s by nature an independent body. Why do you have regulators everywhere?
What 1 am saying is that a regulator is not an anti-thesis of privatisation. In fact, a
regulator helps privatisation because you have to have a level-playing field. If you do
not have a level playing field, then, people in authority, would do what they want to
do. Today, so often, in courts, we see cases being filed by consumers, by commuters
who go there and say this fee is excessive, this is the service they are not rendering,
or this could not have been charged. Now, if it 1s part of the bid document, then, vou

are rendering the entire Act otiose for major number of airports.

Today, about 31 airports come under the category of major airports. Out of those
31, I think, because of this change of definition, immediately, there will be only 14 major
airports. Rest of the airports, you are leaving to the dictates of either the Airports
Authority or private operators because where there 1s no private operator, there would
be Airports Authority. Now, Airports Authority was diluted by this Act only because
you did not want the Airports Authority to do that function. That 1s a separate function.
There 1s a dichotomy in this provision that either you are leaving it to a private operator
or you are leaving it to Airports Authority, both of which are against the objects of this
Act. So, Sir, [ feel that this amendment, by itself, does not subserve the interests of the
consumers, at least. | can give more arguments. Why can’ t we improve the capacity of

AFERA? Instead of saying that AERA will not be able to do its job in so many airports,
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why can’ t you improve the capacity of AERA so that they can do a better job in all the

airports? Rather than improving their work, we are diluting the entity.

There 1s one more thing. Suppose, a particular airport, as per the existing definition,
is not a major airport today. Suppose, tomorrow, it becomes a major airport, after five
years. Harlier, the definition prescribed 15 lakhs, now it 1s 35 lakhs footfalls. Now, from
20 lakhs, if an airport goes to 35 lakhs tomorrow, day after tomorrow, or, after two years
or four years, then, you will again change the regime. So, I do not know how many times
you are going to change the regime. Why can’ t we have one regulator for all airports?
What does he do? Let us look at Section 13. It is not a question of definition. It is
dilution of Section 13. Section 13 says, * Functions of the Authority’ . The authority shall
perform the following functions in respect of major airport. So, by diluting that you are
reducing the number of airports. What are the functions? The functions are, (a) to
determine the tariff for the aeronautical services taking into consideration, (1) the capital
expenditure incurred and timely investment in improvement of airport facilities; (i1} the
service provided, its quality and other relevant factors; (iii) the cost for improving
efficiency; {1v) economic and viable operation of major airports; (¥) revenue received
from services other than the aeronautical services; (vi) the concession offered by the
Central Government in any agreement or memorandum of understanding or otherwise;

(vi1) any other factor which may be relevant for the purposes of this Act.

Further it says, (b) to determine the amount of the development fees in respect of
major airports; (¢) to determine the amount of the passengers service fee levied; (d) to
monitor the set performance standards relating to quality, continuity and reliability of
service as may be specified by the Central Government (e) to call for such information

as may be necessary, and, (f) to perform such other functions relating to tarift.

Sir, as we all know, fee 1s a guid pro quo. You cannot charge more than what you
serve. You cannot charge more than what you give. If under a bid document, you are
determining a fee, is it a quid pro quo? Where is the measure? When it increases, how
will 1t increase? We don’ t know that That is a private agreement. What you have
actually done is this. By taking away a regulator from the majority of airports, you are
handing over the task to either a private agency or to an airport authority which earlier
maybe used to do it but was a mismatch and its interest conflicted as an operator and
as a regulator. 1 am strictly of the view that looking at the objects of this Act, this
amendment actually goes against the objects of the Act. What you are doing is that you
are reducing and diluting the role of a regulator. And nowhere in the world, the role of

a regulator is being diluted. In fact, everywhere it is being enhanced whether 1t 1s
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electricity or whether it 1s water or whether it 1s anything else. Regulators are today
regulating most of the commodities or most of the services because it has to be done
by an independent agency. If you don” t do that and if you carry on with this Bill, you
are, 1in fact, finishing this Act and bringing a new regime where this Act will have no
value and we will have no control over what 1s going to be charged as fee and what
is going to be charged as tariff is something which will be beyond our control. Thank

you.
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SHRI N. GOKULAKRISHNAN (Puducherry): Hon. Deputy Chairman, Sir, there are
two amendments in the Bill. One of the amendments under Section 2 of the Act
envisages a change in the definition of the major airports, thereby only airports with a
passenger flow of 3.5 million per annum will be classified as major airports as against
the exasting 1.5 million. As a result, only 14 airports would remain under the regulatory
provisions of Airports Economic Regulatory Authority. Another amendment under Section
13 of the principal Act, which enables fixing of fees for landing, parking and other
charges under these airports. The remaining 17 airports will now come under the purview
of Civil Aviation Ministry. There 1s a view that instead of strengthening the role of the

regulator, its purview is being reduced.

AERA was actually criticized for following a model which led to high airport charges
which measured up to 15 per cent of the airlines cost of operations. Now, owing to the
proposed amendment, the Government can lease out airport projects on the basis of pre-

determined tariff. Because of this, the Government can now award projects alter fixing
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the airport taniff. With a people friendly policy, it 1s expected that there will be a respite

on such charges.

The Civil Aviation Ministry has a policy declaration that expects wider airport
connectivity taking the flight to interior parts of India. Now, that the regulation is
restored to Civil Aviation Ministry, with concessional approach to tanfl structure, the
passengers will stand to benefit. T also request for bringing Karaikal, one of the four
enclaves of Puducherry, under the air connectivity ambit and it can also increase the

air traffic since Karaikal region 1s identified as a spiritual hub of South India.

Now, Puducherry is connected only to Bangalore and Hyderabad. The Government
should consider connecting it to more places like Rajamundry which will serve to Yanam
which is one of the four enclaves of Puducherry. In the same way, a flight to Calicut
will link Puducherry to Mahe which is another enclave of Puducherry. I learnt that there
1s a proposal to link Delhi to Puducherry via Hyderabad. But [ am afraid this circuitous
route may not be advantageous to the passengers in terms of the flight duration.
Therefore, I request yvou to consider the shortest route through Chennai. This will
definitely increase the tourism potential of Puducherry which is a major source of income
to the Government. With the hope that the hon. Civil Aviation Minister will consider my
request favourably, I support the Amendment. Thank you Sir.
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SHRI AHAMED HASSAN (West Bengal): Sir, thank you for giving me this opportunity
to speak on the AERA (Amendment) Bill, 2019. Before I move to the Bill, T would Tike
to draw the attention of the House to the fact that even though the present Civil

Aviation Minister may be new, but his Government is solely to be blamed for the mess
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that the Indian aviation sector s . Apart from Make in India, Standup India, this
Government also has a policy called “Sell India” , under which the Government has taken
the shortcut by selling loss-making Government enterprises like Air India without even
genuinely attempting to revive it. Not only could the Government not save Air India,
they failed to save Jet Airways too. Without bailing out the owners, the Government
could have easily saved the jobs of 22,000 Jet Airways employees with the help of a
presidential promulgation but the Government chose to turn a blind eye. Last five years
of mis-governance, Government apathy and negligence have made the Indian aviation
sector un-lucrative for investors. Some serious thinking on the part of the Civil Aviation

Ministry is urgent and overdue.

Another issue that concerns us all 1s the way this Government has been bypassing
Standing Committees by not sending Bills for scrutiny. In this Session, seven Bills have
been passed by both the Houses of the Parliament and not a single Bill has been sent
to the Standing Commuittee. The Government is, in effect, rendering Standing Committees
wrrelevant. Why 1s the Government afraid of legislative scrutiny? Why 1s it creating a
mockery of the Parliament and its procedures? The Government must assure the House

that they will not bypass legislative scrutiny just because they have a majority.

Sir, moving onto the Bill, the Airports Economic Regulatory Authority (AERA) Act
was enacted in 2008 to regulate taniff and other charges for the aeronautical services

rendered at airports and to monitor standards of their performance.

I would like to dwell a bit on the two major amendments in the Bill: The new Bill
seeks to change the definition of a “major airport” by increasing its threshold to 3.5
million annual passengers from 1.5 million currently. The explanation given for the
change 1s that with increasing passenger traffic, too many airports are now under the
purview of the AERA and, hence, the authority is not able to perform their job efficiently.
The Bill will, therefore, reduce the ambit of the AER A as the new Govermnment rule would

leave only very few airports under the * major airports’ classification.

It 1s interesting to note then when the original Bills was being passed in this very
House, the then Civil Aviation Minister, Shri Praful Patel, had said that the am of the
Bill 1s to include more and more airports under the ambit of regulatory framework over
a period of time. However, with these amendments, the Government 1s instead reducing
the number of airports under the Airport Economic Regulatory Authority and going
against the spirit of the original Bill.
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Sir, further, the fact that this amendment has been introduced essentially means that
the Airports Authority is unable to keep up with the expansion of aviation market in the
country and is, therefore, trying to reduce its burden. Sir, this raises the question: Why
isn’ t the authority trving to solve the problem of efficiency by increasing their human
resource capacity? What will happen when after 5 to 7 years, when these airports cross
even the 3.5 million annual passenger threshold? Would the Government then amend

the Act again to revise the definition?

Sir, the second amendment to the Bill involves amending Section 13 of the AERA
Act, 2008 which allows for a predetermined tariff model under which the Government will
fix the fee to be charged by the prospective private airport operator, which will be linked
to inflation for any future increase. This amendment is a welcome step as it will assure
some amount of certainty for the investors with respect to potential revenue and, hence,
attract investors to construct and operate airports in India. The move will also eliminate

frequent fluctuations in charges levied on the passengers. Thank you, Sir.
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Ife wrtor &3 @1 g SHfed & e B eg i @ SIe @ ST SeR
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SHRI AMAR PATNATK (Odisha): Mr. Deputy Chairman, Sir, I thank you for giving
me this opportunity. This Amendment to the Act, which has been brought in, had passed
through a Standing Committee, when the Bill was initially introduced in 2007. 1 would
like to refer to the Standing Committee” s Report i 2008. One of the recommendations
was “that the Committee does not find any valid reason to limit the role of AERA to
these airports, that is when the limit was only 1.5 lakh million, and recommends that they
should regulate all airports used for the operation of commercial flights 1rrespective of
size and ownership.” T would like to flag this particular aspect (ownership) since we are
talking about private and Government airports. So, ownership, or throughput of the
passengers. This was the recommendation of the Standing Committee in 2008. Now, once
this has been done, to pass an amendment at this stage to take more airports outside

the regulatory regime, defies the real logic.

The second aspect 1s, once you have certain number of airports under regulatory
regime, and a large number outside the regulatory regime, you will have a differential
structure. Now, when you have such a differential structure, does the Government think
that in future, there will be another regulator to manage those airports which are outside
the regulatory framework? For example, those who are coming, let us say, under the
private sector. Now, I also have the CAG”™ s Performance Audit Report on the DIAL. The
DIAL introduced the bid document, but, did not talk about development fees. But, the
DIAL charged the developmental fees and the Government subsequently sanctioned it.

This was there in the Report. Now, if this could be done by the private operator, how
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do vou regulate such kind of stuff? Since we are inviting private sector in a large scale
into the airport sector, it is welcome, I think, it is a good step, but, there is a need for
a regulator to ensure that the bid provisions are also monitored, and in case it is
required, it should be revised. I understand the concern expressed by the hon. Member

that once you have bid process, you can’ t really complicate it by putting it under a

regulator. But, T am sure, it can be structured in such a manner, because you are giving
a bid for thirty years, and in some cases, thirty plus thirty sixty vears as in case of DIAL.
So, I am sure, it can be put under a regulatory regime. Otherwise, the Government, T am
sure, will be faced with a situation of having different structures at different points of
time. More importantly, how can you say that the conflict of interest will be addressed
only in certain kind of airports and will remain in the other airports? The main object
of the Act is that you will not have a conflict of interest between the Airports Authority
of India and the regulator, which cannot act as both. Now, in this situation, when vou
are putting a certain number of airports under the regulator, you are leaving out a large
number, who are still facing this conflict of interest, with the AATI or the Private operator.
The third point that T would like to bring out 1s the definition of the aeronautical services
under the OMDA. I think that should have been addressed because that was also
indicated in the CAG's performance audit report. However, considering the fact that
Bhubaneswar which is now under the 15 and 35 lakh airport annual traffic and might
graduate into this particular coverage, 1 would like to draw the attention of the hon.
Minister, through the Chairman, that hon. Chief Minister of Odisha had made a request
that from Bhubaneswar to Dubai there should be a direct flight of Air India or some other
airlines that would increase the traffic at Bhubaneswar and will come out of this

regulatory regime. Thank you.
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DR. BANDA PRAKASH (Telangana): Respected Deputy Chairman, Sir, [ thank you
very much for giving me this opportunity.

The present Bill redelines © major airport’  as a civilian airport with annual passenger
traffic of over 35 lakhs. This Bill deals with tariff, tariff structures or the development
fees in cases where these amounts were a part of the bid document on the basis of which

the airport operations were awarded.

Sir, under the proposed Bill, the executive and private operators must remember that
they are only custodians of public assets on behalf of the people of India. This, in some

sense, defines their primary responsibility.

The model, however, suffers from one basic drawback. It tries to achieve equilibrium
between administered pricing and some {ree market pricing rights. This 1s caught between

these two opposite forces resulting in citizen rights, inevitably, suffering the most.
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Sir, the model says the concessionaire can price certain services outside the
administered pricing regime, but subject to regulation. For example, passenger and staff
entry charges or vehicle entry and parking charges, revenue from restaurants, retail

outlets and duty-free shops will be free from any pricing regulation.

This is also true for all real estate activities outside the aeronautical area, such as
hotels and malls. What is left unclear 1s what regulation means or what shape it will take
in practice. This is where the model plants seed and gives elbowroom for future legal
liabilities.

Lack of clarity on the desired regulatory framework or a clear demarcation between
concessionaire and citizen rights could end up generating the kind of debates that
currently bedevil multiplexes. The current overpricing of food inside multiplex cinemas
skirts the core principle of how many States providing multiplex promoters with significant

tax breaks.

Sir, going back to the aviation sector, two fundamental points need consideration.
One 1s, the regulator regime referred to in the model will presumably be governed by
the AERA which is an independent regulatory body established through an Act of
Parliament to protect the interests of airports, airlines and passengers. Setting up of
AERA in the Act or subsequent amendment Bill aims to prionitize citizen rights over
operator rights is not at the core of this legislation. This is vital and brings up the
second point. All airports are built on public land and any agreement or PPP arrangement,
allowing a private sector company to build and operate on that land, has to keep in mind

the hierarchy of rights in relation to the ownership of that land.

While concentrating on big airports, I request the hon. Minister to please take note
of UDAN projects where small airports of the country are totally neglected. 1 wish to
bring to the notice of the hon. Minister that before formation of my State, even in the
Hyderabad State or in united Andhra Pradesh, we have airports. Sir, even during Nizam” s
regime, we were having airports in Telangana area. So, I request the hon. Minister to
kindly revive Mamoor, Adilabad, Nizamabad, Ramagundam, Kothagudem and all other
airports which provide air facility to the people of Telangana. I am saying this because
every airport that I mentioned has a distance of about 180-240 kms from our capital. So,
I humbly request the hon. Minister, along with major/big airports to also concentrate on

small airports of the country. Thank you.
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SHRI ELAMARAM KAREEM (Kerala): Sir, this Bill aims to amend the Airports
Economic Regulatory Authority of India Act, 2008. It has given reasons, in the Statement
of Objects and Reasons, behind the proposed amendment. Tt states, © it felt that if too
many airports come under the purview of the Authority, it will be difficult on the part
of the Authority to efficiently determine tariffs and monitor service standards of major
airports with limited resources available with the Authority’ What is the meaning of this
* limited resources available?” Who is responsible for that? Why cannot the Government
strengthen the Authority to give better service to people? Instead of that, you are
handing over Authority” s activities to private hands! That is what is going on. Our
country is the fastest growing economy. But, the Government says that it is not in a
position to serve the people and hence it is giving a part of it to US or a part of it to
UK! It is like this. You are privatizing the prestigious public sector undertakings and all
the assets of this nation built through decades of hard work are being sold at throwaway
price to private entities! That is what is happening here. The AERA will not be having
any say 1n determining the tariff or service that will be provided by the private entities.
The fees will be determined by the market forces. Ultimately, the moto of private
nvestment is only the return on investment, not the service of the people. Even drinking
water 1s a profitable thing for the private entities. In such a situation, our valuable
airports are being given in the hands of private entities! Not only are we giving airports,
related real estate assets and built up area, which had been developed by the Airport
Authority by spending crores of rupees, are also being given to the private entities. This
will lead to shooting up of all the service charges. Many of the airports are being
privatised. The Air India is also planned to be sold. Even the last Government also
invited bids for selling the Air India. But, it did not find any bidders. Now, again, you
are trying to sell it. In the name of modernisation, you have also decided to privatize
the Railways. The Railway manufacturing units, like, the Chittaranjan I.ocomotive Works,
Raebareli Coach Factory, are being closed.

Under these circumstances, it would be a burden on the people. Please do not give

these assets to the private entities.
With these words, I conclude, Sir.

PROF. MANOJ KUMAR JHA (Bihar): Mr. Deputy Chairman, Sir, in aviation, there
1s a concept called © clear air turbulence’ . And, hon. Minister must be aware that there
1s turbulence in the aviation sector, which has been caused by high landing charges,

high parking fees, costly aviation turbine fuel, and not to forget, the depreciating rupee.



384 Government [RATYA SABHA] Bills

[Prof. Manoj) Kumar Jha)]

Sir, we are all familiar with the * King of Good Times™ . Now, he 1s emperor without
clothes. We are familiar with what happened with Jet Airways. In just a few years, dozens
of airlines have disappeared in thin air, in the clear air turbulence. They impact families.
They leave with bleeding images. And, why 1s it happening? We are seeking solution
from a source, which is the cause of the problem, that is, blatant, brazen privatisation.
I stand against it. [ know the Bill will be passed. But, [ want my voice to be recorded

for posterity. This is my second concern.

Sir, the teachers are using in business ethics class in business schools, the case
studies how not to lend loans to some of these airlines which faltered subsequently.
Can’ t the Government have some kind of wisdom, derived from those business ethics

class, and then apply it in their policy framework?

I am told that there is a commitment to private airlines. Why not the same commitment
to public sector undertakings, including Air India? The other day, I was coming from
Imphal. AE1GY, QI SI&AT & S HEWHAT &, Il AT b o §R SIS &8 Iw &
foh gl = ol (EerE)... g2l &= 1l (@@ HERTS B S, [l e
Bl € TET T ua B W RTHERT ¥ g€ MUEl P REe BRI ¥, S1UE U
pride & 3R &0 I uRifes =0 M <0 € A6 UG Feal Bhan ST Ah, BT
forae fha <1 Tb | § ame FH M AN WH mRET 9, (@EuF).. W, TR e
B Tl ASIY, &1 SISHY HEal § 6 HERSN B & SlOMC| g€ common man
HI HERTT |

Sir, I wish to tell you that the AERA was created to look after the interests of the
consumers as well as the interests of the airlines. It has summarily failed to protect either
—either the consumers or the airlines. What [ wish to say is that when it happens, you
rename, you reclassify, vou say 1.5 to 3.5, all these appear as an alibi. I say it an alibi
for going for privatisation. Hon. Minister, Sir, a time will come when you would realise
that though the House agreed to your Bill —F also might join in —the fact is, this has

not proved to be in the national interest subsequently. Sir, nobody 1s asking.. (Time-bell

rings) |, H ud oiNadl fewoll ov dar €

R, WY aniadt feoroft aw ¥ 1 ANt meifiead B o 99 wR TR €1 W
Ameft € IRPN A ¥, AP W, IRGRI DI TRIHSHIN IRGR b & A a9 B
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SHRI V. VITAYASAI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, the
Airports Economic Regulatory Authority of India (Amendment) Bill, 2019, when it was
originally passed in 2008, the threshold limit was 15 lakh passengers. At that point of
time, when the Bill was passed, 11 airports came under the purview of this Bill, the AERA
Bill. Subsequently, in the last 10 years, 17 more have been added. Now, as of today,
before this Amendment Bill is passed, the total number of airports that come under the
purview of the AERA is 28, as per the records. Sir, under this Bill, the hon. Minister
proposes to increase the threshold limit to 35 lakh passengers. The point here is whether
increasing the threshold limit 1s the solution for the problem. What 1s the problem? Why
has this problem cropped up? The Minister’s statement is that because of the exponential
growth in the aviation sector, there has been a manifold increase in the workload, which
has caused the problem; further, the AERA 1s not in a position to withstand this increase
in the workload. This is the reasoning which has been given. If that is the case, the
ideal solution is, improve the infrastructure and increase the manpower so that the
28 airports which are there under the purview of the AERA could be maintained. This
is the real solution. Sir, in this regard, I have two suggestions to be made to the hon.
Minister. One is, you can classify them under two categories. Category-I should have
the airports where the passenger traffic is between 15 lakhs and 35 lakhs. Category-II
should have passengers over and above 35 lakhs, that is, the airports which have got
more than 35 lakh passengers. So, it can be classified in two categories. There can be
less mtensity of monitoring in case of airports where passenger traffic 1s 15 to 35 lakh.
More intensive monitoring can be made in case of airports where the passenger traffic

1s more than 35 lakhs. These are my suggestions to the hon. Minister. Thank you.
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and to protect the public interest, sometimes, it is also better to involve the private

sector. The private sector can be involved; Public-Private Partnership models can be
developed. Public interest should not only be promoted and protected, but also enhanced.
If more airports come up, more people can fly. That is public interest. But for more
airports to come, you need investment and for investment you obviously need a
regulation. Otherwise, who 1s going to invest if someone 1s uncertain about anything

that 1s going to happen? Jairam Ramesh also has been championing that regulation was
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important when he was the Minister of Power;, he was my successor. Therefore, we
believe that regulation is important. Therefore, rightly so, in 2008, the Regulation was
passed by this Parliament. Subsequently, we realised that regulation has two components
today in India. One, Airports Authority itself decides the tariff for the airport. It is like
judge and the jury at the same time. I am deciding the tariff and I am also running the
airport. If I say, to increase my profit you pay me more, how is the public interest
protected? Therefore, it was decided that to promote public interest there should be an
independent authority and, therefore, this authority was created. There is also an
appellate body which was created. In case there are aggrieved parties, who feel that they
need to prefer an appeal, they could go there. This particular Bill has a limited application.
One, it says that earlier 37 I8 GIRUIE 15 old <ll¥i db @1 &, dl 3H®! regulatory
body <@l & 3151 IHGT HHN 35 @M O 98 T8 o WX, df¢ Tag & gaHl
ol ¥ 9% T 2 (EEE). .

IRl 91 € § & pre-determined tariff, I€ €9 @M F UH TS UEA DI € B
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&, dl gHY HaPl ¥ S| H Y "1 31X bl dredl § 16 B9 el Sl 9 wEl
ag "el A & 16 |wY &1 arl Sl A el ¥, SIb fRd @1 W 6E e o6
STEfl| ¥R, # @€ Pedl =@Edl § 6 ¥RBR A passenger charter 41 SR g9 et
SNl &1 91 gF ¥, Sl R el |iey, S9d JRER 99 ¥, 5 He W) Usd
1 1S ¥ | galdy § ATl § [ ool 59 ¥el & bRl U A1 o gRe 81, T
we will be able to strike a right balance between public interest and private sector
participation which, in turn, will promote public interest. Therefore, I feel that this is a
very good Bill. T welcome and support it. In fact, there is no Member who would like
to oppose it. ... (Interruptions)... Why would anybody like to oppose a Bill which, in
turn, is going to bring more and more people to fly? And who are the people who are
going to {ly? They are people who voted for us. So, we feel that we all must support
this Bill to make sure that we really move f{orward and make flying a memorable,

pleasurable experience for all the common people of India. Thank you very much, Sir.

Mt o efuae (@les) Sumuula S, g8 S &) gid & e dsll S 9 fea
introduce T2 3R a1g # yd #3l 9 go1 Ruerg @ faan & 1. (FEem)... 48G9 6
9 | (FEEIF).... Sir, while introducing the Bill, the Minister was saying that it is just
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a very small, limited amendment in the AERA. Sir; it is not a limited Amendment. As you
all know, the entire Civil Aviation Industry is bleeding so badly. Some of the Members
have mentioned as to how some of the major Airlines have been closed down. Sir, the
other day, 1 was keenly watching the Finance Minister, while presenting her Budget,
when she said that Air India would be disinvested, I don’ t know what pleasure the NDA
Members were just getting, they were all thumping the desks, I don’ t know what for!

Air India 1s a national carrier.
[THE VICE-CHAIRMAN (SHRI T.K. RANGARAIJAN) in the Chair|

SHRI B.K. HARTPRASAD: I don’ t know what pleasure they get by thumping the
desk in the Parliament. Sir, it is very unfortunate that the national carrier also has been
targeted by this NDA Government. Sir, I still feel, [ endorse some of our friends while
saying that at all costs, we have to protect Air India, it is one of the oldest Airlines.
But, you may say, the public sector because there is a myth especially in the NDA that
the private sector 1s the best sectors for the development of India. Let me tell you, Sir,
I come from the Bengaluru City. It is the city which is the hub of the public sector units.
Almost about fifty, sixty public sector units are there which have paved way for some
of the major developments in Bengaluru City. That 1s how it 1s called the second Silicon
City of the world. Likewise, Sir, even electronics, we have seen the public sector; how
they are working. Sir, as you have mentioned, as of today, there are 110 operational
airports in India. This include 74 domestic, 26 international and 8 customs airport, of
these 7 are managed by the private operators, that is joint venture. Sir, we are not
opposed to PPP model, we are for it. But the way the things are getting privatised, it
1s very dangerous [or this sector because everybody thought that it 1s only the Air India
which makes losses; what happened to Kingfisher, what happened to Jet Airways, what
happened to Damania, what happened to ModiLL.uft? You can name any private airlines,
all have been closed. Why don’ t you protect Air India? Its losses are not that big as
compared to what the private sectors have committed. Sir, my point is, in this Amendment,
in Para 3, Section 13, it says, “Fees in respect of an airport or part thereof, if such tarif{
or tariff structures or the amount of development fees has been incorporated in the
bidding document, which 1s the basis for award of operatorship of that airport: provided
that the Authority shall be consulted” . Authority may be not consulted; but, © in
concurrence with the Authority’ . that would be fair enough. Sir, this is my point.
Generally, when we have brought this Amendment, it 1s widely accepted that the
Government is not able to handle the pressure of aviation industry with growing

demands and the sharp U-tum in the aviation industry. Sir, the most viable event was,
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we have seen, the suspension of so many Airlines. Sir, the sharp U-turn in the aviation
industry due to the Government’ s negligence and flip-flop policies towards it and the
Government introducing this Bill, relieving all its responsibilities, so that this grand

failure cannot be blamed on the Govermnment in future.

It is a sharp U-turn of the Government’ s own challenges and failures. Sir, there is
a monopoly of the airlines. The airlines in India have been appealing in vain to the
Government for the reduction of taxes on fuel. The jet fuel 1s 35 to 40 per cent more
expensive in India than in the rest of the world because of relatively high tax rates. The
fundamental issues of the business have not been addressed by the Government. India
is a price-sensitive market. If the fuel price is low, the airlines can make money even in
the current revenue levels. Sir, the Civil Aviation Ministry and the regulator have been
allegedly slow in addressing the 1ssues. For example, India was one of the last nations
to ground the Boeing-737 planes. Executives speak of old rules called the Route Dispersal
Guidelines that mandate airlines to fly certain percentage of flights in smaller unprofitable
routes. Sir, my point is that before privatizing these airports or the airlines, you have
to be very cautious. Take the example of Bengalury, which has got the third largest
domestic air traffic in the country after Delhi and Mumbai. The State Government of
Karnataka has given a lot of incentive for the development of this Airport. Almost 1,400
acres of land has been given to this Airport, but whenever you visit this airport, I would
say that a bus stand n Bengaluru 1s far better than this airport. Though it is a modemn
airport and they say that it is a world-class airport, but still, the multi-level departure
and arrival 1s not there in this new Airport. Then, Sir, there are some mofussil airports
in Karnataka, especially the Mangalore, Hubli and the Belgaum, which is an educational
and financial hub. Most of the Air India flights have been cancelled to these routes and
the private airlines are operating on these routes. If I travel to Mangalore, it 1s just about
450 kilometres, but sometimes, I have to shell out about T40,000, whereas I can come
to Delhi in T10,000 to ¥11,000. The privatization of airlines and airports make the

customer or the passengers to pay heavy price even for travelling short distances.

Sir, Karnataka has got four important airports. Apart from Bengaluru, we have

Mangalore, Hubli-Dharwad, Belgaum and Bellary. As vou know, some of them have said

that aTS W0 e el @kl |t &a1g A=A ST I They should not insult people

who wear Aawai chappal 1 don’ t want to name the State, but multi-billionaires also wear
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hawai chappal even today. Dor t insult them. They should not underestimate the
people who wear hawai chappal. So, the people who do not know the demography, they
may say, that Bdls Tuiel diell Afdd gd1g U & | Please, for heaven’ s sake, don’ t
do it. Even some of the Chief Ministers wear hawai chappal. Just for the sake of

popularity and coining popular slogans, using these kinds of phrases is not good.

Sir, recently, the Government has given away the Mangalore Airport to one of the
important corporate houses. Only one company has got six airports. Mangalore Airport
is not only a domestic airport; it is an international airport. Highest Gulf passengers,
coming from Kerala and Mangaluru, travel from this airport. It was a profit-making
airport, and they have still privatized it. 1 can understand the privatization of airports
which are making losses. ButI don’ t understand the logic behind privatizing the airports
which are making profits. As I said, the Bengaluru City is the biggest role model in the
country. I have heard a lot of people talking about the Gujarat model. Stll, after six years,
I have not understood what the Gujarat model is. But, the Bengaluru City is the role
model for so many things —information technology, bio technology, aviation. You name
it and it 1s there. We have produced results through the support of the public sector
enterprises. For heaven’ s sake, don’ t underestimate the public sector. Public sector has
got the social obligation, social commitment, whereas the private sector only thinks
about profit-making. If they do not make profit, they just take huge loans and run away
to London or other European countries by degrading the entire system. You have
brought this Bill when the entire aviation industry is bleeding. For heaven’ s sake, keep
in mind that some more active participation of the Government is needed. It needs
support and there is no doubt about that I know the Minister personally. He has
brought this Bill with a good intention. But the industry is not like that. You may have
to pump 1n a lot of support for Air India.

Sir, Bengaluru 1s known as the Garden City and there is no dearth of gardens in
Bengaluru. As far as Bangalore International Airport is concerned, there is a beautiful
garden at the entrance of the airport but after entering the airport, you will find that the
facilities at the Bus stand are better than the facilities at the airport. They are building
a new airport there. Please see that there are multi-level departure and arrival facilities
in this new airport because Bengaluru deserves a better airport of the international
standard. Sir, it 1s no use if the Bills are passed only to be by-passed by the authorities,
the mighty people and the capitalists. If this Bill has got a good real meaning, it should
help the passengers who are enjoying the travel in the flights. T think, it should continue.
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Sir, my friend from West Bengal is here. I have travelled all over the world, and I
have travelled intensively in India and I have seen almost the smallest airports. You say
that public sector is not fit for anything. But please go and see the Calcutta Airport.
It is one of the best airports in the world, I can say. See the elevation or the facilities
which are available in Calcutta Airport, these have been built by Airports Authority of
India, not by any private organization. Please respect the public sector. They can
provide the best of the best. But you under-estimate the public sector and by under-
estimating the public sector, vou are under-estimating the real nationalists of this
country. With these words, [ again urge the Government to please save this bleeding

aviation industry. Thank you.

THE VICE-CHATRMAN (SHRI T K. RANGARAJTAN): Thank you. Now, Shri Tiruchi

Siva. You have three minutes’ time. ...(Interruptions)...

SHRI TIRUCHI SIVA {Tamil Nadu): Sir, he 1s insisting me to start with the hawai
chappal. 5ir, the former Minister for Civil Aviation, my friend, Suresh Prabhu, was very
proud in telling that this Government is happy that a person wearing hawai chappal
15 able to fly in an aeroplane. Sir, the growth cannot be signified by way of a person
wearing hawai chappal being able to fly in an aeroplane. It should be ensured that
those who are not able to wear even hawai chappal is fed with three meals a day. That
must be the basic thing which the Government should keep in mind, and, this should
be an indicator, whether it 1s a growing country or a developed country, when all its
citizens are properly fed three times a day. It cannot be measured by the figures of

people flying in the aeroplanes.

Sir, the hon. Minister, Puri ji, mentioned, a new era came which created a
necessity for creating AERA. Now, because of the number of passengers counting,
the airports under the control of AERA are being reduced, and, again, they are being
given to the Airports Authority or some new private players who are going to come
in. Sir, the purpose of creating the regulatory authority was that. Earlier, it was
maintained by the Airports Authority. It had two obligations, one as regulator and the
other as operator. Since there was conflict of interest, this regulatory authority was
created. But now when you are reducing the number of airports and giving them back
to the Airports Authority, will it not again amount to conflict of interest? And, some

private players are also coming in. See, the purpose of this Bill is not just to facilitate
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something. It says very clearly that many private players are going to come in, and,

so, they are going to be encouraged.

Yes, yvou encourage them for some green airports. Why do vou give existing airports
to them? This is my question. Sir, the Statement of Objects and Reasons clearly mentions
that the exponential growth of the sector has put tremendous pressure on AERA while
its resources are limited. Therefore, if too many airports come under the purview of

AERA, it will not be able to perform its functions efficiently.

Sir, yesterday, there was a starred question on a single tribunal for river disputes.
The reply clearly says that earlier there were water disputes tribunals for adjudication
of water disputes. Now the recent amendment envisages constitution of a single tribunal
with permanent establishment so as to obviate the need to set up a separate tribunal
for each water dispute which invariably is a time-consuming process. So, there are two
standards. At one place, you are dissolving all the river tribunals and creating a single
tribunal. You are centralizing powers. And here you are decentralizing the regularity
authority. It means whenever a private player is coming in, you will decentralize the
powers and distribute it to them. But when necessity is there... We are against that
tribunal is not relevant here. I would like to say this that for one thing you have one

standard.
THE VICE-CHAIRMAN (SHRI T.K. RANGARATAN): Please conclude.

SHRI TIRUCHI SIVA: For ancther thing, a different parameter. Earlier this regulatory
body decided everything. It was a determining body. But now it is only a consultative
body. Consultation, of course, means that it can be only consulted, but consent 1s not
required. Hereafter, the existence of regulatory authority will be only for the sake of it
and would not be the purpose for which it was created. We clearly understand that it
1s to encourage some private players. That 1s all. But my request 1s this. Don’ t reduce
the powers of regulatory authority because the purpose of creating or bringing in such

an Act 1s even now in demand. If at all you want to do something...
THE VICE-CHATIRMAN (SHRI T.K. RANGARAIJAN): Thank you.

SHRI TIRUCHI SIVA: When there 1s so much growth, instead of diluting that, you
strengthen AERA. That will help. That is what we have to do. Instead of strengthening
AFERA, you are diluting it. That is not a good sign. I again request you to kindly
strengthen AERA and establish the purpose for which the Act was enacted. Thank you

very much.
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Y o fig (1l o & faeel) Sunweag Heled, i gl g¢ He gyl
o U= orusT AT FE BT AT &>, SHd [T H BT AMHR THT Bl § 1 59
HENEF & T WRPR, STEl W 35 A AERT @ amarene! @ft 1R airports BT major
airports &1 H\?ﬁ # ol =rgdl ®1 Airports Authority of India Limited @1 2017-18 @1
Sil 3MHEHT 1 3HST €, 98 2,800 HRIS FUY & 3fX S IhI CIcd reserve 1 ATHSI
¥ 9% 14 TAR HIIE TUY P €| B Ao 59 M ¥ ded, 59 W9EE & agd
Y HLHR Bl &1 91 H ol S A9 © R $Y private players Bl BRIGT UEATI
qred ¥ anueht el i €Y ST o € e ¥ - w i B el e 4 ad a6t
HTUDT FSFT ¥ Sk Ted AT TP 27 airports, S major airports BT AT H M €,
ITh] AT HEBY 10, 11 A1 12 B I8 S| IHH 31U $9 99 players &, private
players 1 oY 3T, BTSB! YHAW MU B &1 § - 6-8 airports 3T ST Y0
®l ¢ Ry ¥ amu vy o @1 Foflevu e @1 aaefl dlsn @ dg ey, gud
BIs BIIGT Tl &N drell &1 39 LIC 89 &1 9red ©, dld i$a1 89 a1 9med ©
TR A 99 4 9 € BSNL 99 9 9ed € 39 99 T 9 € Soreft s
ugd 49 &, Uil e S R - 3R Ay WY P Sud e, el i d aa @,
3P ATTHT T BTerd TE al e < 81 & Sem | safeie < &1 999 31 39
AT WX 31 I ST 31 30 SR W 39 [ IRy, IERT SR
& T ff o famary IWag| o e FiEl Yed 7 anl 9w ey @ E e
Hard & v & - anot e hwen o forar e anu Yl w1 Froflevur o), Sual yward
MU HY T &, 31 'TTT B 49 e €, 31 platforms 99 I8 ¥ R WE A i
QRS &1 1 gl 87 Sle ARdSl &l S11el A0 YT b BIR UY ugdl (&
€1 MY UTgde @R B STl U ATUdT Woll BRI € g% W "e] e & g
an o E 1 o fiee uie el % osfeR W Ui dm dRis w0 | gotiae
B A% B EAT wiE QA [Ed dHer] ors il & B WoE S Sd
AR FHART AT A1 ATHERN FX gh & A1 FaH U, FHRT & FRO, SADBE S S bl
¥l ole @Rdsl & 9 employees [®T Hva 15,000%@?%@@@@%3%
HT S U g §, S @l ] AU YRR b B R ugeEn fEd &1 S
6 WEM U TwATE €l fd e ¥ 9 USe W Ikled B IE § U Iw § 3% 3wk
9 we 8 g §1 o e oS daeY ol gael @ W ] U SieAr ot e d 9
UgHT €7 A8l W ¥ gL AN AN ST & | St T | important flights ff 3o
Sk 9 ded [QU 3] ISl & ergd 3 uRafdad e QUL ame @t Ed)..

THE VICE-CHAIRMAN (SHRI T.K. RANGARATAN): Please conclude.

=t dora f& orue 39 SRG IHU-IHY 41 feT g9 SR 9 31Ubl del FrRiEu
FeT w11 3 99 o 99 bl G § oud WRY1 S 9 M [€] el
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THE VICE-CHAIRMAN (SHRI TK. RANGARATAN): Please conclude.

3t o e 2y ol 99w 8§ Ml € Sl wdsll &l sticle =etid 9 | Jega,
H afft &1 BT HY O 9 WA e H g9uE | w@esfl SR w9 & e
®1 ellrell S gy dwWr ¥, ud dicd gY dwl ® 6 A do s e &, A
AEA sHHE [ &2, ag | gwEd B a1

THE VICE-CHAIRMAN (SHRI T K. RANGARATJAN): Hon. Member, please conclude.

sft worr fE: oot oy @l Y die ol sRi W 3 & Ty SR, Wd 9
g9 & foT TR €1 X g1 il 81 fEorell 8 RO ¥, $en 8, SAIL ®, HAL
B, 31 HE d=F & &Y Ga &, ag die 8l &1 sHidy 59 W WRaN bl Ader
FA1 ARy 3R arot iR | uRads sy =nfewl

THE VICE-CHAIRMAN (SHRI TK. RANGARATANY: Now, Shri Veer Singh. You

have three minutes.

st IR R Ew =y w©iky, 7' s aRdY amTeE onfde fAfame
TR oT SRR, 2008 &1 GG B3 & Y o 141 & | 59 gRT fdumue &1
qRANT B FEE e T € SRE e B e smaeret wEe 15 a9
@by 35 ol B9 ukdifad 21 g € Uil gy 13 & didifd oe eRw, ¢Rw
TR o o o FRiRa TeT svm o afe 0 A aeft il w1 oW ¥

wEled, <% d 99 2030 dd sdis AT 10 URE &1 aied aifie e 9 9@
&1 $HlE &1 sHh qdlidd Fg asl |, 3 10 galg 18] WY AR 35 g 4 AfEn
B QT 3R 9 R [ WY % SRR | 3 SR 3R S99 wars orEgl W e
W T dgeld 81 S| HEled, Il ) Wil gd1s el 6 dedl uferee
@l fafaie e & g ek A= 2ol & saig sigl & 4l v g9 'Y ueH
He b ferw ) 3 ot e b e 3 & UiaEE b ded, Wi 319 BH gdls
agl W 2R® &l faFafh sl R oaEd & e sed Mame 61 gier easi
1S off ¥l & 3R SH®I <RRT B4 fhar off w&l &1 W ¥ evdl 9 &l el &)
B CURG I

Agled, e oo vl d yigde Wi A 9mie gaig argl &1 Heeld ¥ &
fomm & 3fR 3 ot gae o2 TP -1 9red ¥ 981l | a9 dR W) T AFRG
wars a1gl ®, ofl 99 &9 § gl die) Qasi o) daiferd eedr &1 Froll gard erg
ATe® 3Tl GHIMIPR &1 GOUAN 4 B, g & [T 50 WS BT o= ay
2008 H w1 g ofl, Sl U sd1$ gl WX IRl Hawll, SiY gdIg IR e,
Yo AR A Qar Yok @l FRIBE v 2
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i R "E

eig, § merr w3t it | #wi e fh witmeor @) Siefl gfkhen | U9 eRw
Pl IS B ¥ Ul RAR WERI0l 3R AR S99 991ad §RT WRTHY Aavdd
Wi 9 (A g 3iv 8 2Rw a1 sy 9 fdbar el wiieeRor &l bdel wH
gl W R® R R & AEdl B A s 9k o) afis F e
b AMN W, A R 91E A FEme wl "l se |yl

wETey, H #A Sft A A 6 9 el ok gag 4, TR% FrIRor 91 areyl gRerer
AT T BN, ST 3 wdw orgl WAt ey R Sm oWk | gwl o ;e e &l
TS 3T8] 1 cefl srr ol PRIY 3R Ow oW o eRw o9 w9 F fow weTma
AT #9 SI nrd St € a1 \e T At 941 ged (PSF), STl [96M 9o (UDF)
IV T Yo (DF) M1 W SR Sl €, §9 THEN $Y TRH $H BT STEehal
€1 EaTg org & CRW W e wU U AR §RT Y B S arell Suisdl [&hr
YeF AR QRS W UIieT ofR ST o widd & SR faeell 9 U=e germH
FA drel AT U 77 TW P Gole Yoo o1 ST §, STEfP dEd offsT HE &
o0 171-228 TWRIAANCH o4 R WG Yok 7.40 TU URT Hifee e &1 G Al
BT €1 A R S orfRp I a9 S SR 6 W SlfReR] g A
"HITeh HiSel" WA @My (T B Ee).. "R g S uREre e dl gl Hqe
& PR ot Torsfe™ F8T @A @fRTl

THE VICE-CHAIRMAN {(SHRI T.K. RANGARATAN): Please conclude.

#ft I fg: ST Telew, W UH O AR 9 3R ¥ amm it faur
Pl Ursdelgyl $ed del ol I8 81 U UAY Sf¥AT Bl WRASH &l Usdesyl B
e w1 dle 8, 3" SEAl Helud @Y §, g TR deel g8 ® [ o9 ugd @R
siear 4 srqyl=ie stfersioinle sile Mol s & et & forg sreemn &1 @awen off
Sl dee A a9 g g e A W gHal Qg & | 3R s srgyfRid ol
el o afdleft & Rl € Ol Sud aren al wawn S wi

IR 41 ¥E § 5 o/ BIg BRagel e €, < f¢he gga Hew €1 o #
M AR W e 5,000 ¥U H e &, <ifhd o9 Big bRcad 3 9k §,  f a8l
fodpe 25000 T BT B ST B

THE VICE-CHAIRMAN (SHRI T.K. RANGARAIJAN): Please conclude.

ot dir g sufery 99 vt & T 39 dvg 9 fede & M 98 W e ol
T 3R fodhe &1 oM & TN Uh 99H B4 @RV Sl Ieal & 9 d aroet
d1d HATE Bl g
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THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Shn Ramkumar Verma, five

minutes.

3t IFGHR FEE (VSR SR SueHEE ofl, g9 sriide 4ol W dle &
T a7 J31 AT T, g6 7T # ofue! egdte el €1 The Airports Economic
Regulatory Authority of India (Amendment) Bill, 2019, T4 6¥hR gR1 Sl b
TR & 3R AERA 2008 &1 Sl Qo ¥, S¥h 3fay B AR ALEE €1 Sw e
TERIAT = g & B TR 2 b 3fER Sl SHN HOR TIRUICH BI SIheE ¥, SeH
dedlell @1 1S &1 B ave 9 gdig A= @1 bl du W A S@l 8, § oA § (b
IHF T AFFR T A6 S & g H S IRER 9l 81§ 3R HAe™ A Sl
T Jo €, 9 Sifgedi €1 5@ Al it e Re 9 TR $ 91d wR §, 9 'R
wg fim efiv fueflmor s9@) 91 @ €3t ok wole A Od gy Sl wele Sei
€1 9N gl RE W aE ASHEY o BT ¥ SH gdls aWe Ued del TRIE 6
Tdls AT HRaM B S=iA Hbew form o, 89 I9g ot & Ssi e offl o oW
Hebd ® b TS Q¥ o ofgy 1o ave 8 auicH o) giy g3 § N gawuieH &l
gig & uR € AR WRasd B dAfead! 9ma 9RM W B € S8 BRI
BAN AT &1 e 9dl &1 i @) den dgq & owR o e & aee 9,
Sl Ao Rdled @) uRu o), Sudl dae 2 0 ode e T g1 S 15 drg
P THART TG o, ITP] 35 ARG a1 T €1 59 {a & a=d o SrfeeEm g9,
S gIP] O QERUIEH AT S |

SO GERT TEEA R 3 P ey fBa T & 9 AERA SRR Bl Sl ured
off - SgeTrHe iR ¥, wRars=1 Aides 3, WRierl 9 e 2Rw 91 8k Saade
B ofl, g+l huge network 219 & dig #, Wl 9Ed fafiice REwds &, S0 dHua
T € fF 9% o o H sfetisc g1ew S99 oR% F, afdes B B RN 9
Heb | A g AT S @l 3R SR @1 98 [Hopel W glRepivl § [ WRar
&1 ol wdwnett e, Tl & aie Sue urefdan it o urefar & e
¥ SrareaE! At Yet| Aot S HEEE @, 7S Sl ARl € 98 wHArge N aRiiE
21 M deE @1 b arfistie daed 3 8 fhar mr ® 8iR e arel wwg § did mie
& HegH A wbile A1) Sl e w6 g Qu & 125wl ol @l 130 dils
Al BT TEAN offl | Helgd, "t St A Fer o w9 Q9 % 130 S A Bl
internal TEATT < 3¥ external w2l o) ol HdbT T8I olbY, Hadbl HTRI AN
T PRI FRA W H, 3R BH investors B attract AT dlEd € 3R AR
¥ [ 29 &1 Al investor 3T 3T fa2w &1 9 investor 3y, &1 fa2efl fdvie & forg
A% wdl 8 b 39 QY &l drdravul el Wiel, 49 &l TR stable g1, 4G i
e gl difh 3 diel Bl AR W Wil 81 b g R B ® SR fbe el oY
P BT €
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[ eHBHR a4

TG, 3 AR <¥ & T &4 | PPP Alsd & HEAH ¥ gecd N W §, Sl
SR BT Hole PR o Y 37R ffere ) A o4 & g T 3 H sffeHe
fepan < %1 & O Sl e9R SR% Arets s |idw arols g, 9 fifselis g 8w
O 9 ofd ST eFfl @ S ded |l Ted AT 'R $8 HE A g d@ew
fbar ¥1 § 9= Fam @edl g 6 e ue A d B IeR 9 9w @ e
T &, S W 95d AN HqE Y Y 9, offep O Ui 9uf § 9N 99 $1 economy
&1 fa=g 7 S 119 W9 o1, 98 34 9o ®WIF N AT s & | oF 89 domestic civil
aviation 1 910 ®Yd &, d 89 9d ® b s9RT <3, fa=a & ¥8d 9% domestic
civil aviation § TRR Fa% W ¥

werey, R T &1 gkegd iR Sfete & @we, A g 216t Sff &1 g
3 3] U 9, il Q& ey wafid 8, SHE 3R M Bl o I8l R 8
Sl oo oY of J¢ €, 9% owd §Q H wHsin g B o o drel wHa H AR
o 9E5d S WM W S| 59 R H R @ #g d@ew 7€ em ARyl

"g1gy, il PPP disel vl w1 v, SE&! dgd aN) wd & 9iv 9 9gd € W
8194 el & Sy Wi PPP Hisel g, 38d guN) garuld apiiRd @1 gdicaric
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THE VICE-CHAIRMAN (SHRI TK. RANGARAJAN): Please conclude. ... (Time bell-

rings)... Please conclude..
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THE VICE-CHAIRMAN (SHRI T.K. RANGARAIJAN): Next is Shri Harshvardhan.

You have five minutes to speak.

SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Mr. Vice-Chairmarn, Sir,
over the last few years, India has emerged as the third largest domestic aviation market
n the world and the number of major airports has increased from 12 to 30 during the
period 2007-2017. It may have increased by a few more now. Exponential growth of the
sector has added tremendous pressure on the Authority. The private operators are

entering the sector in the form of Public Private Partnership (PPP). For engaging private
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partners in the infrastructure projects, several models are followed such as predetermined
tariff or tarift based on bidding and the airport project is awarded to the concessionaire
who offers the lowest tariff.

Sir, the major part of this Bill is to amend the definition of major airports and as the
Minister rightly said that it is in excess of three and a half million instead of existing
one and a half million. In one stroke, this takes 17 airports outside the AERA’s purview,
leaving it to administer 13. Sir, AERA 1s based in Delhi. The Government” s explanation
for this decision 1s to keep a lid on airport charges like parking and landing fees, ground-
handling services, and so on. It 1s significant perhaps that this Cabinet decision marks

the third attempt to introduce this Bill.

Sir, the airline claims that they cannot expand frequency of their flights due to
severe slot constraints. So, that 1s one issue that has to be looked into. The GVK group
was unable to provide more slots to the airlines and thus they could not increase their
air frequencies. In an order in December, 2015, AERA proposed to slash Delhi Airport
charges by a whopping 96.08 per cent. Accordingly, the User Development Fee would
be cut to ¥ 10 for each departing domestic passenger. For international travellers, it
would be T 45 and arriving passengers would not be required to pay any fee. Another

problem is litigation, which I am just going to mention.
(MR. DEPUTY CHAIRMAN in the Chair)

Sir, the Delhi Airport run by the GMR Group similarly challenged the order and got
a stay. The case 1s still pending. The airport operators have moved tribunal challenging
AFERA’s order. The airlines have similarly challenged AER A’s orders multiple times. It has
become a classic case of regulator proposing and the Government disposing. The
operators say that the regulatory philosophy should be light-handed and in management,
that facilitates development of airports. The regulator has to take steps to remove
uncertainties in the taniff regulatory philosophy. The AERA Chief feels that the regulatory
body has been slow to fix its house after being set up in 2009. However, the regulator
feels that it 1s unfair to blame AERA for any loss of airport operator’s revenue. The
AERA Chief says that the regulator takes significant care to ensure that the airport
operator 1s not short of money. The taniff is based on certain parameters and that takes
into consideration expenses, assets, return, over-investment and taxes paid by the
operators. Typically, airport charges are comparatively higher-this is a point to note—
during the initial period of commencements of airports” operations. However, these
charges get substantially reduced as the investment for development is recovered. Some

aviation experts feel that the regulator will complicate things, and the airlines and the
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air operators should be allowed to fix it between them. In many Western economies, the
regulator plays a very limited role. That is also a point to note. Sir, Air India executives
argue that the economies can do without regulation and it 1s not a monopoly situation.
In a city like London, Gatwick and Heathrow compete to attract airlines because one city
has two airports. This is not the case in Delhi or Mumbai, although, Delhi has got
T-1, T-2 and T-3. Sir, I would like to suggest a few things to the hon. Minister that we
need to upgrade Goa and Jaipur airports. My friend, Hariprasadj has said about various
Karnataka airports, but we need to start Mysore airport also. It 1s very important to start
Mysore airport. I think the loss in Air India is much larger than private airlines, as was

there in the previous Governments, yours and ours.
MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

SHRI HARDEEP SINGH PURI: Sir, I would like to start by thanking all the hon.
Members who have taken the floor. Eighteen of them have spoken and I want to thank
each one of them for what has clearly been a very rich contribution by the hon.
Members. I will make an attempt to respond to each of the points that the hon. Members
have raised, but before 1 do that, T just want to make one or two general observations.
Sitting through this debate and profiting from every word that was uttered, [ sometimes
wonder whether we were addressing the same civil aviation sector because one of my
learned friends, in fact, referred to our civil aviation sector in terms of air turbulence.
He said that it is characterised by clear air turbulencet-am trying to find the exact
quote, he said,-semething to the effect that the Emperor has no clothes on. I would
just submit, Sir, through you that we have the third largest civil aviation sector in the

world today. [ also want to submit that it is one of the fastest growing sectors.

Now, the reference to the © Emperor” may well have been to the © Maharaja” because
that was a preoccupation with many of the comments which were made. And you know,
Air India, apart from being the flag carrier, has for many of us, specially people like me,
who have grown up, having to represent the country, the * Maharaja™ was the sentiment,
the symbol, the pride of India. But, the fact of the matter 1s, and this is, what I need
to drive home, all of us want to ensure that the * Maharaja’ and what accompanies the
* Mahamaje® as a echo system in terms of the flag carrier, which is, Air India, should remain
n Indian hands. But equally, I submit this as a point, which needs consideration, today,
at the end of the financial year 2018-19, which concluded on 31st March, 2019, the

provisional figures I have for Air India” s operating profits/loss will be something to the
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tune of T 7, 330 crores. [ am awaiting the audited figures. But, | am sure that the audited
figures will reflect that. Now, if an Airline has run up something like ¥ 70,000 crore as
a cumulative loss, not because it 1s not a viable Airline; 1t 1s, in fact, a first class asset.
It has 125 planes; it flies to forty international destinations; it flies to eighty domestic
destinations. It has very well qualified and professional people servicing the Airline, but,
why have we reached this situation? I would think that those of my friends from the
Opposition Benches who have commented, might like to reflect on what happened. It
is because the Airline has come to incur an unsustainable debt burden. Now, if vou are
running a loss of ¥ 20 crores or ¥ 25 crores or ¥ 30 crores a day, you would need to
ask yourself a question, divorced from whether you are for the public sector or the
private sector. Leflt to myself, | would all be interested entirely in supporting the public
sector. But, the question arises, is the Government equipped to run an entity, like Air
India, where operational decisions on a day to day basis have to be taken on the spot?
If vou are going to be tied down in terms of inviting tenders, in terms of going for L1,
etc., then, you end up in the situation in which we have ended up, inherited from many
years of governance of Air India, provided by my distinguished colleagues and their
party, which have taken the floor today, and who have enlightened us. And I would like
to have that debate sometime as to who 1s exactly responsible for this situation that we
are in. My situation, very frankly, 1s that when we approach any of these 1ssues, let us
take the ideological view whether we are for privatization, or whether, we are for the
public sector; 1 think, we owe a duty to the citizens of India to whom we have to provide
efficient and reliable services at low cost. This brings me to another issue in the
narrative. Many of my distinguished colleagues have said, and they have been creating
and contributing to what [ think, is a {orged narrative. Air fares have gone up; there 1s
turbulence 1n the sky; things have come to a stop. Where? After April 2019, when a large
airline company ceased operations, you named that company, [ would normally not, we
had 540 planes in the air. Today, as we speak, we have close to 580 planes in air, and
I am sure, we are heading in the direction of not 600, but 1000. Air fares have come down.
They have not gone up. I do not know which fares we are quoting. Let me tell you
something. It is not something for which I claim credit. T was delighted when my
distinguished friend and colleague, Shri Suresh Prabhu spoke. This Bill was conceived
when he was the Mimster. This Bill we tried to bring into Parliament some time, [ think,
in July 2018. T have had the privilege of being associated with the Civil Aviation Ministry
only for a few weeks. But, this Bill is entirely necessary. References have been made
to © Udan’ . © Udan® 1s a demand-driven scheme. The Government 1s very proud. Under

Modiji® s leadership, we have operationalised 174 Udan routes. And UDAN becomes
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operational because the State Government, the Central Government and all other agencies
put something on the table, but how will the State Government and the Central Government
put something on the table if you don’ t have a system of cross- subsidization provided
by private-public partnership? So, we have a situation where some of my hon. Members
would want us to go on [inancing loss-making entities, and at the same time, providing
resources for connecting unserved and underserved airports. If we were in an ideal
situation in which there is no limitation or scarcity of resources, something which is
utopia, I think, it would be doable, but in a country where yvou have to provide for every
development scheme, you ask yourself the question, * which part requires subsidization
and which part should be allowed to operate according to market forces?” Let me come
to some specific comments which were made. Shri Vivek Tankha also spoke. First of all,
I would like to place the facts squarely before you. After the amendment, 16 airports will
still be under the jurisdiction of AERA. Tariff fixation, etc. of airports, which will not be
major airports, will not be privatised straightaway. So, there is a [undamental
misunderstanding that if there is something going out of AERA it immediately gets
privatised. Not at all. These are separate processes. AERA which has one Chairman, two
members and a few limited staff will be allowed, after the 16 airports have been taken
out of AHRA, to concentrate on the ones where they need to, where the passenger
throughput 1s 3.5 million passengers per annum. All the other airports which would not
be major airports will continue to be looked after, for these purposes, by the Ministry
of Civil Aviation and the Government of India and it will not be private operators who
will decide. It will be the Ministry of Civil Aviation which will decide. Now, in so far as
privatisation of airports 1s concerned, I want to submit the experience we have had of
late. Earlier, we were inviting bids for privatisation where the bidding was confined to
those who had previous experience. So, what happened in a few cases, [ think in eight
or nine, you had the same two bidders coming up repeatedly. When you remove that
limit, today for the last six airports, three of which we are going ahead with, Mr. Deputy
Chairman, you found that the number of bidders has increased substantially, and in the
last six bids, in respect of the persons who will be operating the airports, the final
decisions have not been taken even though some business entities were named, —in
three we have decided —they will pay upfront to the Airports Authority T 2330 crores,
if my memory serves me right, and it would be linked. This 1s a much more scientific
way of bidding where the tariffs, the contribution of bid will be determined on the basis
of the number of passengers, which does not lend itself to fudging. In the earlier system

of gross revenue, you have a gross revenue figure and then you build in all kinds of
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other costs in that and that is what has led to some litigation about which an hon.
Member mentioned. Shri Mahesh Poddar mentioned that the pre-determined tax is
indexed to the cost of CPI and WPI and so the problem of inflation would be addressed
through that process. Shri Gokulakrishnan also spoke. First of all, there is a fundamental
point which needs to be submitted and I say this not only to the hon. Members but
also to others who have spoken on this. Airlines are already in the private sector, with
the exception of Air India. Jet Airways, which was a profitable entity up to a point of
time, made a lot of money and then it suddenly started losing. It produces its own
business plan. My good friend and distinguished Member, Shri Sanjay Singh, said that
Jet Airways ceased its operations, several members of its staff committed suicide, what
has the Government done. Sir, [ have a fundamental question. Any business operation
run in the private sector produces its own business plans. We are sensitive to failure.
We are willing to see what can be done within the Governmental system to cushion that
failure. But, to suggest that a private sector entity goes bellv-up and the Government
has to take the responsibility, I don’ t think that is correct. What we are doing and that
1s what | want to place on record. Sir, we are in touch with all the other private airline
operators —Spicelet, IndiGo, etc., —and we are suggesting to them that the surplus stafl
of the erstwhile Jet Airways, in case Jet Airways is not revived after the NCLT process,
be taken on board. And, Sir, I am very happy to report, through you, to the hon. Member,
hundreds of employees have been taken on the rolls of other operating airlines. We are
also producing a website which 1s ready. I wish 1 had the capacity of telling you the
website is up, every employee would be listed there and the prospects for their re-
employment or employment in other entities will be facilitated by the Government.
Having said that, 1 want to reiterate, the Government cannot assume the responsibility

for a business failure conducted by a private party.

Sir, now, | come back to the related issues. When we are talking in terms of —this
1s in reference to Shri Amar Patnaik; | am delighted to see him here; last I interacted with
him when I was in New York and he was auditing some of our peacekeeping operations
mandated by the UN —differential structure for different airports after passing of this
Bill and how conflict of interest would be addressed. Sir, the Ministry of Civil Aviation
determines tariffs of all non-major airports, AAl and private airports. So, there is no
conflict of interest. The AERA will now deal with only those airports which have the
passenger capacity of 3.5 million per annum. The rest, as we go along, will be determined
by the AAI and if we feel that there is need for private capital to come into some of
the larger airports. Believe me, if you open up all the airports to privatization, you would

not get bids. The private sector will come in for investing only where they see a return.
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But, that is where we have to step in. We have to ensure that the bidding is done in
such a manner that the beneficiary is, ultimately, the Indian citizen who is the flier and
the State gets resources which can then be utilized for cross subsidization to the UDAN
Scheme where it is the question of connectivity and connecting 100 un-served and

under-served airports, helipads and waterports.

Shri Amar Patnaik whom I referred to just now —1 had my previous association with
him —also drew my attention to a letter of the hon. Chief Mimister of Odisha asking for
a Bhubaneswar-Dubai flight. Well, mv colleagues have just reminded me that presently
Bhubaneswar has flights to Kuala Lumpur where Air Asia and Berhad have four services
a week It has a flight to Dongwang where Thai and Air Asia have three services a week.
Insofar as, Bhubaneswar-Dubai 1s concerned, in term of our civil aviation arrangement,
any Indian carrier can mount a flight any day, because they have surplus capacity on
the Middle East sector. I would be happy to say that this is going to be the lines of
my reply to hon. Chief Minister. But, since vou have asked this question here, I am

giving you an indication on the lines on which I am going to reply.

Sir, a question was asked by Shri Ram Chandra Prasad Singh about the new terminal
building and expansion of the existing terminal building in Patna to overcome the
situation at Patna. Sir, Patna 1s one of those airports where, [ believe, the existing airport
cannot be expanded. We are in the process now to finalize this. We are expanding the
terminal. ... (Tnterruptions)... T am a new Minister. T apologize. I am turning briefly to
where some of the raw data is coming from. I thank vou for checking me. I should try
not to do it. Insofar as Bihta Airport is concerned, I have already written a letter to the
hon. Member indicating the precise timeline within which we will be able to get the
expansion of terminal building in Patna done. Equally, for the Bihta Airport, we have also
developed it along with the TAF so that it can jointly be used.

Sir, 1 have a large number of other points. But, I might perhaps be better off in
responding to the individual points individually to the hon. Members later on. But, 1
again want to come back, for a minute, to the UDAN Scheme. The attempt here 1s to
make all-out efforts to link the non-functional airports —the hundred un-served and
under-served strips that we have in tier-IT and tier-I11 cities. Most of these will serve a
developmental purpose. I don’ t want to get into a debate whether we should underestimate
a person who wears hawai chappal. 1 have an experience that the looks and the kind

of clothes people wear are extremely deceptive. 1 don’ t want to get into all that. But,
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the point 1s, the common man, the people who need to be able to travel from areas which
are under-served, will be benefitted by the UDAN Scheme, which will link those one

hundred un-served and under-served airports. It 1s precisely achieving that objective.

1 come back, once again, to loss-making. A reference was made as to why airlines
lose. Well, it 1s a very interesting situation, Mr. Deputy Chairman, Sir. Airlines pay
something like 35 to 40 per cent on Aviation Turbine Fuel. They also pay very high on
other taxes. We are in the process of trying to correct that. But, this is an issue. If it
has to be covered by the GST, which has to be covered, a decision has to be taken by
the GST Council. [ would urge all Members —who are commuitted to bringing down civil
aviation cost —that they should ask their States, especially the Finance Ministers of
the non-BIP States, to support this when we try and bring it up in the GST Council.
ITdon’ t know when we are going to be ready for that. Secondly, we have a situation in
which the OEMs, the original equipment manufacturers, are making money; airports are

doing well, but all the airlines are operating on a very thin margin.

1 was referring to airfares earlier. And, I had an occasion to mention this during a
response to a Starred Question 1n Parliament. Airfares on Delhi-Mumbai sector have not
gone up during the last twenty years. It used to be ¥ 5,100/, as a high average fare.
And, 1t 1s same today. [ think, all airlines, the Government, and the regulator, should be
committed, as | believe they are, to ensuring affordable, reliable, and secure services are

made available to the consumer. And, 1 think, we are succeeding.

I want to conclude with one overall comment. We are a third-largest aviation market
in the world We are one of the fastest growing economies. And, as we transition from
a 2.8 trillion US dollar economy to a five trillion US dollar economy, with a seventeen
per cent growth rate and only seven per cent penetration, it is only a matter of time
before the six hundred aircraft in the Indian skies will become one thousand and two
thousand because the demand for that sector is there. This Bill, by changing the
definition of * Major Airport’” from 1.5 million to 3.5 million, merely seeks to reflect the
change that has already come about in the civil aviation market. Secondly, dissection
on privatisation is already going on. We are merely trying to say that, in future, if any
privatisation takes place, the AERA or the non-AERA parts of it will not be burdened
by tariff in privatised airports because the bidder will have to bid on the basis of what
it can offer for that bid itself, which will be revenue to the Government that will provide
resources which can be used for cross-subsidisation to UDAN and other schemes.

Thank you very much, Sir.
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PROF. MANOI KUMAR JHA: Sir, just a minute.
MR. DEPUTY CHAIRMAN: Okay. But, please be brief.

Ul HAIST PHR FT: A1 STAl Feled, 5/ 9 w1 QU B | 51 7 o,
gl 919 I AFER ORI ¥ Sir, T had said in context of the Kingfisher Airlines that
the king of good times has become emperor without clothes. I was nowhere attributing
it to the Government policies or whatever it 1s with regard to the aviation sector. Thank

you, Sir.
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SHRI B.K. HARIPRASAD: Sir, I have a specific point. I had mentioned about the
airfare between Bengaluru and Mangalore. As has been nightly pointed out by the
Minister, between Delhi and Mumbai, the airfare may be ¥ 6,000/-, but, the airfare
between Bengaluru and Mangaluru, it is almost ¥ 35,000/~ or ¥ 40,000/-. This 1s the

clarification I seek from the hon. Minister.
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, [ have a point of order.
MR. DEPUTY CHAIRMAN: No, no. Please, let me move to other Bill.

SHRI SUKHENDU SEKHAR RAY: One minute, Sir.

MR. DEPUTY CHAIRMAN: Please.

SHRI SUKHENDU SEKHAR RAY: I understand that he 1s a new Minister. He has
mentioned about the GST Council. All nght. But, he has mentioned about the non-BJP
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States. A Minister should not distinguish States as BIP and non-BJP States. That should

be expunged from the record.

MR. DEPUTY CHAIRMAN: Thank you. We will see. Now, the question 1s:...
{Interruptions)...

SHRIMATT VIIILA SATHYANANTH (Tamil Nadu): Under UDAN Scheme, in Tamil
Nadu, already two places have been chosen, one in Hosur and another in
Ramanathapuram. I would like to know from the hon. Minister whether the work will be

taken up as early as possible.

sft goeamfy. A A4 Sl g9 we et Fd |, 3R A pw dEel e, d die
¥ =T @ we will move further.

The question is:

“That the Bill to amend the Airports Economic Regulatory Authority of India Act,

2008, be taken into consideration.”

The motion was adopted
Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added io the Bill.
SHRI HARDEEP SINGH PURI: Sir, [ move:
That the Bill be passed.
The question was put and the motion was adopted.

SHRI JAIRAM RAMESH (Karnataka): Sir, we have been overeducated on the civil
aviation sector today by both the former Minister and the current Minister and we thank
them for it. However, | want to say that this 1s the first regulatory body that is
introducing a distinction. All regulatory bodies exist to regulate privatisation and
competition. This is the first regulatory body which is saving that there is a threshold
below which there will be no regulation. T just want the House to know that this 1s the

first such Bill that we are passing.
MR. DEPUTY CHAIRMAN: Thank you, Jairam Rameshyji.

Now, we move to the Central Universities (Amendment) Bill, 2019.



